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Implementation of Gentlemen’s Agreement
' Between Andhra and Telangana Leaders

6094. SHRI M. N. REDDY: Will the
Minister of HOME AFFAIRS be pleased to
state: )

(a) the background and circumstances
under which the “‘Gentlemen’s Agreement”
was reached between the leaders of Andhra
and Telangana at the time of formation of
Andhra Pradesh in 1956;

(b) the precise terms of the ““Gentlemen’s
Ammt"; and
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(c) the machinery or organisation ea-
trusted with the task of implementation of
this Agreement?

THE MINISTER OF STATE IN THE
M'NISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
Although the States Reorganisation Commis-
sion had recommended that the residuary
State of Hyderabad might unite with Andhra
after the general elections to be held in or
about 1961, a substantial majority of the
members of the Hyderabad Legislature
elected from the Telangana area expressed
themselves in favour of immediate creation
of a larger Telugu-speaking State. An
agr was hed b the leaders
of Andhra and Telangana en 20th February,
1958 for safeguarding the legitimate interests
of Telangana during the transitional phase
in the event of the formation of a larger
Telugu-speaking State. Subsequently, several
discussions were held between the leaders
of Andhra and Telangana and a scheme of
safeguards proposed for the Telapgana area
was evolved. A statement showing the
proposed safcguards was laid on the Table
of the House on the 10th August, 1956, in
reply to short notice question No. 8. One
of the safeguards related to the ccnstitution
of a Regional Committee for the Telangana
area. Provision for the constituticn of this
Committee was, mace in Article 371(1) of
the Constitution as amended by the C:nsti-
tution (Seventh Amendment) Act and in pur-
suance of this provision a Regional Com-
mittee of the Andhra Pracesh Legislative
Assembly for the Telangana regi'n was
constituted. It has been functioning since
1st February, 1958, in accordance with the
Andhra Pradesh Regional Committee Order,
1958. Under para 10 of the Order it is the
special responsibility of the Governor to
secure proper functioning of the Regional
Committee in accordance with the Orler.
Temporary safeguards envisaged for a period
of five years' for the Telangana area in the
matter of recruitment to subordinate services
were provided through the Public Employ-
ment (Requirement as to Residence) Act,
1957, and rules made thereunder. In regard
to other safeguards envisaged in the state-
ment the S'ate Government was advised to
ake appropriate steps for their implemen-
tation.
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Land Acquired for Nega Aerodrome
in Asansol
6095. SHRI DEVEN SEN: Will the

Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether it is a fact that about 600
acres of land were required and part of the
same was acquired for NEGA Aerodrome
in Asansol Sub-Division, Burdwan in 1942;

(b) whether it is a fact that neither the
price has been paid nor any compensation
offered for the acquired land; and

(c) whether any order has been passed
by Government for payment of the price or
compensation to the land-owners for the
period the land was under Govemment's
control?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). According to the information
received from the Government of West
Bengal, a total area of 2360.949 acres of
land was requisitioned in 1941—43 for ex-
pansion of Asansol (Ninga) aerodrome. The
C.ntral Government acquired an area of
523.72 acres out of this total area during

- the period 1941—48. Ccmpensation to the

owners has yet to be paid in respect of
437.57 acres. Orders fcr payment of com-
pensation for ' deprivation of use and re-
conveyance to the original owners were
pass;d by the Central Government on 11th
October, 1954. The State Government inti-
mated that complete re-conveyance of all
interests was not possible owing to pro-
mulgation of the Estates Acquisition Act.
The terms of re-conveyance of the land
through the State Government are under
consideration.

Skeloton of Giant Blue Whale Found
nesr Karachi

6096. DR. SUSHILA NAYAR: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether Government have seen the
press rep rt in the ‘Hindustan Times’, dated
the 23rd February, 1969 that a skeleton of a
giant blue whale found near Karachi is the
biggest found in the sub-continent since 1879;





